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Notification No. 93/2020-State Tax

The 22nd December, 2020
_ No.GST/23l2O1tNot-U._

B;,1{;*:,r"fiT-:1ili:l",i,[r*tiffiih]ril:il#i]fl:j.fik"ffilxilH"{Il
1. Short titte and commencemenr . /r \ Th--^s"ri"""r"r'iioi-l.iffi'ilffi11;"fi,HH iffi.'"v be carred theArunachal Pradesh coods and

e'} 
;f;i;: e;":Hrwise 

provided in these rures, rhey shar come ,nro force on the dare of their pubrication

2 ln the Arunachal Pradesh Goods and services Tax Rules, 2017(hereinafter referred to as lhe said rules),
['#';;'.1""'o-"le 

(4A), with effectr; 
" 

i"e?LJi'"'ii#o, t'"torro*ins 
"ub-rure 

shal be-subsritured,

"(4A) Every application made under rute (4) shall be foltowed by_
(a) biometric-basedAadhaar althentication and taking photograph, unless exempted under sub-section(6D) of section 2s, if he has opted fo, 

"rtn"nti"aiLi u]nadhaar number ; or
(b) taking brometric information, photograph and verification 

-of 
such other Kyc documents, as notmed,untess the appricanr is exempted under sub-section iob) or r""tion z!, ii#ili'IpiJii",," g",Aadhaar authentication done, of the appti*ri"i"ilin"'lppticant is an individuator of slch indiviluatsin reration to tho appricanras norifiedu;d;;tt-ili;;i6br Jl"-,,t,Jri)s *iJiJii"""i"piil"n,,r rotan individual, along with the veritication oi itre or-iiinai copy or tne documents uploaded with theapplication in FoRM Gsr REG'01 at one ot ttreia"cii airon centres notified by the commissionerfor the purpose of this sub-rule ,.0 in" ,ppri""t[""Jat o" deemed to be comprete onry aftercompletion of the process laid down unae, it i" 

"uU_ruL;_3. ln the said rules, in rule g,-

(a) in sub-rute (1),-

(i) after the wgrds 'applicant within a period of, for the word "three,,, the word "seven, shafl besubstituted;

(ii) for the proviso, the following proviso shall be substituted, namely : -
"Provided that where_

(a) a person, other than a person notified under sub-section (6D) of section 2s, fails to undergo
authentication ofAadhaar numberas specified in sub-ruie 1iA; otrute a oioo"" not optfo,
authentication ofAadhaar number ; or

(b) the proper ofticer, with the approval of an officer authorised by the Commissioner not betow
the rank ofAssistant Commissioner, deems it flt to carry out-physical verification of ptaces
of business, the registrationshall be granted within thirtydays of submission otapptication,
after physical verification of the place of business in the piesence of the said person, in
the manner provided under rule 25 and verification ofsuchdocuments as the proper officer
may deem fit';

(b) in sub-rule (2),-

(i) for the word "three" , the word" seven' shall be substituted ;

(ii) for the proviso, the following proviso shall be substituted' namelv :-
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(c)

5. ln th

(a)

'H"":'#};tii:::iiffi 
H::"JJ;:['* :l33i:l'f fi[:l'[?Hi ff :J'[1? i:'g':ii:":1x:

,*liglr"**:t*t#t**t***l,ut*:"t':lrll"l[*ift 'IrHn
business, the notice in F(

In-" a"-t" oi."oritsion of the application";

for sub-rule (5), the following sub-rule shall be substituted' namely :-

"(5) lf the proper officer fails to take any action'-

(a) within a penoo ot 
""'"n 

**ing days from the date of submission of the application in cases

where the pe'*on i' not *-u"i"-O u-rider proviso to sub-rule (1) ; or

(b) wihin a period of thirty days from the date of submission of the application in cases where a

t"' 
Ll."^ ,5"""1'"0''niu' p'oui"o to sub-rule (1 ); or

(c) within a period of sevenworking days from ths date-of the receiDt of the clarification' information

or documents furnished by tire applicant !19^:1^1:0"''" 
(11' tne application for grant ol

iegistration snarr ue deemed to have been approveo '

4 ln the said rules, in rule 21 ,-

(a) in clause (b), after the words' goods or services"' the words" or both" shall be inserted ;

Oi 
"oer 

clause (d), the following clauses shall be inserted' namely :-

"(e) avails input tax credit in violation of the provisions of section 16 of the Act or the rules made

there- under ; or

(f) furnishesthed"t"ir":f :ry":?.;'J:['J:lrTrrf"ttii,:"1fi"#ill''.tx'"irfi["fi1]
oeriods which is in excess o

section 39 for the said tax periods ; or

(g) violates the provision of rule 86 B"'

e said rules, in rule 21A,-

in sub-rule (2), the words", after affording the said person a reasonable opportunity of being heard'"

shall be omitted ;

after sub-rule (2), the following sub-rule shall be inserted' namely :-

'(2A) Where, a com parison of the returns furnished by a registered person under section 39 with

(a) the details of outward supplies furnished in FORM GSTR ' 1 : or

(b)thedetailsofinwardSuppliesderivedbasedonthedetailsofoutwardsuppliesfumished
by his suppliers in their FORM GSTR ' 1'

or such other analysis, as may be carried out on the recommendations of the Council' show that

there are signmcant ditrerences oianomalies indicating contravention of the provisions of theAct or

the rules made thereunoer, teaoiniio canllirrtion or r;gistratton ofthe said person, his registration

shall be suspended and the said ;;r;;hall be intimadd in FoRM GST REG-31' electronically' on

the common portal, or OV senoilg a ;o;rnuni"ttion to his e-mail address provided at the time of

|."gi"r,riion oi"" 
"renolO 

from tme to time, highlighting the said differences and anomalies and

asking him to explaln, wifnin a period of tnirty a"G, ,i to why his registration shall not be cancelled';

(c) in sub-rule (3), after the words, brackets and figure'.or sub-rule (2)"' the words' brackets'

figure and ieiter" or sub-rule (2A)' shall be inserted ;

(d) after sutrrule (3), the following sutsrule shall b€ inserted' namely: -

"(3A) A registered person, whose registration has been suspended under sub-rule (2) or sub-rule

(2A), shall not be gt"nt"J,nyi"i*O under section 54' during the period of suspension of

(b)

his registration' ,

(e) in sub-{ule (4),-

(i)afterthewords,bracketsandfigure,orsub-rule(2)",thewords,brackets'figureand
lettef or sub-rule (2A)" shall be inserted ;

(ii) the following proviso shall be inserted, namely :-

"Provided that the suspension of registration under this rule may be revoked by
the proper orficer, any time during the pendency ofthe proceedings for cancellation,
if he deems fit,.

6. ln the said rules, in rule 22,-
(a) in sub-rule (3), after the words, brackets and figuref the show cause issued under sub-rure (.1),, thewords,brackets,figuresandretters"orunderJub-rurslinjotrurezte,sha,beins;rt;;'''
(b) in sub-rure (4), after the words, brackets and figure "repry furnished under sub{ure (2),,, the word.,

3lffi;llXl,T 
and retters" or in ,...ponr" io"m" 

""i"!'i""*o under sub+ute ffi "iirt" iir"
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, at both the places where it occurs. the word .furnished, 

shail be substituted;(b) after the words, brackets and figures' by the suppliers under sub-section (1) of section 37,,, at boththe piaces where they occur, the words, letters and figure "in FORM GSTR - 1 or using the invoicefurnishing facitity" shall be inserted ;

(c) for the figures and words "'10 per cent.', the figure and words .s per cent.' sha, be substituted.8' ln the said rures, in rure 59, after sub-rure (4),the folowing sub-rure sha, be inserted, namery :"(5) Not withstanding anything contained in this rule,_
(a) a registered person shall not be allowed to furnish the details of outward suppiies of goods orservices or both under section 37 in FORMGSTR - 1, if he has not furnished the return in FoRMGSTR - 38 for preceding two months ;

(b) a registered person, required to fumish retum for every quarter under the proviso to sub-section (1) ofsection 39, shalr not be aflowed to furnish the detairs of outw*o irppri", 
"i 

gi"i!-oi 
""ri.." o,both underseclion 37 in F-oRlt, GsrR-l or r"ing th" inuoice furnishing facility, if he has notfurnishedthe return in FORM GSTR _ 38 for preceOing tlx peri;o ;

(c) a registered person, who is restricted from using the amount available in electronic credit ledger todischarge his riab,ity towards tax in excess or"ninetfnine p"r""nror 
"r.'n 

i"i tiJ#if,iunoe, ,ute868' shall not be allox/ed to furnish the details of oritwaro suppries of goods or services or bothunder section 37 in Fof,M 
-GSTR'I 

or using tne invoice furnishing facility, if he has not furnished thereturn in FORM GSTR _ 38 for preceding iax period".
9' ln the said rules, after rule 86A, with effect from the 1st day of Janu ary,2oz1,the following rule shall beinserted, namely r

'S68 Restrictions on use of amount available in olectronic credit ledger.- Notwithstanding anythingcontained in these rules,the. registered p"r"on snrii noi r"" tt" ,r.ffil""iLl'r"'i, 
"j"liil"rc -.0r,ledger to discharge his liability t-owaros output taxin excl-s-s orninety-nl* p"r""rt. 

"i "r"-t,'t}, 
1"uitity,in cases where the varue of taxabre suppty ottrer tnan exem-pt suppty ano zero-rated suppry, in a monthexceeds fifty lakh rupees :

Provided that the said restriction shall not apply where_
(a) the said person or the proprietor or karta or the managing director or any of its two partners, whole-time Directors, Members of Managing committee oialso"ration" or. aojro oirr"t!I"l 

"-" 
tn" 

""r"may be, have paid more than onelakh rupeeE as income tax underthe rncome-taxAct, 1961(43 0f1961) in each of the last two financialyears ror wtricn tne time limit to file return of income under sub-section (1) of section 139 of the saidAct has expired ; or
(b) the registered person has received a refund amount of more than ono lakh rupees in the precedingfinan-cial year on account of unutiliseu input tax cieoit under clause (i,1 oi fir"t rirori.i oi J,iu-.""tion(3) of section 54 ; or
(c) the registered person has received a refund amount of more than one lakh rupees in the precedingfinancialyear on account of unutilised input tax creJit unoe, 

"tause 
(ii) of first proviso of sub-section(3) of section 54 ; or

(d) 
.the registered person has.discharged his liability towards output tax through the electronic cashledger for an amount which is in excess of 1% oi tn" tot"l ortprt tax liability, applied cumulatively,upto the said month in the current financial year ; or

(e) the registered person is -
(i) Government Department ; or
(ii) a pubtic Sector Undertaking ; or
(iii) a local authority ; or
(iv) a statutory body:

Provided further that the Commissioner or an officer authorised by him in this behalf may
remove the said restriction after such verifications and such safeguards is t'" ,"y J"", fit,.

10. ln the said rules, in rure 138, in sub-rure(10), with effect from the 1stdayofJanuary,2021,-
(a) in the Table, against serial number 1, in column 2, for the figures and letters "100 km.,, the tgures

and letters .200 km., shall be substituted ;

(b) in the Table, against serial number 2, in corumn 2, for rhe flgures and letters "1oo km.", the figures
and letters '200 km." shall be substituted.

1'l . ln the said rules, in rule 13gE,-

(a) in clause (b), for the words "two months', the words "two tax periods, shall be substituted ;
(b) after clause (c),the following clause shall be inserted, namely i
"(d) being a person, whose registration has been suspended under the provisions of sub-rule (1 ) or sub-

ru\eQ) ot sub-ru\e(2A) ol ru\eZlA".

12. ln the said rules, after FoRM GSTREG - 30, the following FoRU shall be inserted, namely-
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Reference No.

To,

"FORM GST REG -31
LSee rule 21Al

Date : <DD><MM><YYYY>

GSTIN

Name:
Address :

lntimation for suspension and notice for cancellation of registration

ln a comparison of the following, namely,

(i) returns furnished by you under section 39 of the Central Goods and Services TaxAct' 2017 ;

(ii) out*aras 
"upplies 

details furnished by you in FORM GSTR' 1 ;

(iii) 
"uto{un"ratud 

details of your inwards supplies for the period to " " " ' ;

(iv) (specify) and other available information' the following discrepancies/anomalies have been

reveded :

u Observation 1

tr Observation 2

tr Observation 3

Name :

Designation :

J

+

E

(defails to N ftlled based on lhe qitaria relevant for the taxpayer)'

Thesediscrepancies/anomaliesprimafacieindicatecontraventionoftheprovisionsoftheArunachal
pradesh coods ana services rali;t, ,0#;;; il;ruLs maae ft,ereunder, such that if not explained

.uti.t 
"torify, 

shall make your registration liable to be cancelled'

Considering that the above discrepancies/anomalies are grave and oose a serious threat to interest of

revenue, as an immeoiate measti;lyJuiiegistration stanis suspended' with effectfrom the date ofthis

communlcation, in terms of sub-rule (2A) of rule 21A'

Youarerequestedtosubmitareplytothe.iurisdictionalraxofficerwithinsevenworkingdaysfromthe
receipt of this notice, pror,o,ng ";ipl;'ii;; i; th: above siated discrepancy/anomaly' Anv possible

misuse of your credentials on GST common portal' by any person' in any manner' may also be specifically

brought tothe notice of .iurisdictional officer'

Thesuspensionofregistrationshallbeliftedonsatisfaclionoftheiurisdictionalofficerwiththereply
atongwith documents furnish"d6;;,';;J;;viirtneireriti""tion as jurisdictional officer considers

necessary.

6.Youmaypleasenotethatyourregistrationmaybecancelledincase}oufailtofurnishareplywithinthe
prescribed period or do not furnish a satisfactory reply'

Note: The plincipal rules wer€ published in the Gazette ofArunachal Pradesh, Extraordinary, No. 281,

Vol.XX|VNaharlagun,['fonO"V,n,S,"t7,2017,videnotification(APGSTRuI€s'2017)datedthe
lsth Juty 2017, pubtishee ide'iite io. GSTt23t2O17, dated the 1gth July, 2017 and last amended

v,ire notirication No . 9z2o2o - SlateTax, dated the 1 oth Novem ber, 2020, published in the Gazette Of
Arunachal Pradesh, Extraordinary No. 192, vol. XXVlll Naharlagun, september g, 2021, vide f e
No. GST/23I201Zvol-lt, dated the 1oth November, 2020.

Published and printed by Directorate of printjng, Naharlagun-3 7 812021 -OoP -250+ Commissioner (Strate Taxl2OG9.2O21

2.

NB : This is a system generated notice and does not require signature by the issuing authorit/'

Kanki Darang
Commissioner State Tax,

Government of Arunachal Pradesh,
Itanagar.


